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IN THE CENTPAL At!ilNflTRATl.Vh. TRIBUNA4J HYLERASAL BLNCH 

AT HYDI RAEiL 
'a 

1?- 

MCNDAY THE TWELFTH DAY OF 1hNUARY 	 - 

O!L THOUSAND NiNE HUNDRED ANt EIGHTY SEVEN 	4 
:PRESENT: 

THE H0N'aE MR.B.N.JAYbsI4-IA VICE CHAIRMAN 

AND 

THE HON'bLE ER.L.SUFtYA RAO KiiEER. 
ORIGiNAL APPLICATiON NOs. 17, 18,19, 20 & 21/87. 

Eetween: 	 - 

M, Narasimba Rao 	(in O.A.No. 17/87) 
icv.sajribasiva Rao 	( 	CI 	16/87) 
ayanti lime fraheswaa 

Su.bramanyarn 	C 	 19/871 	- 
iatasani sriiWasa Reddy 11 	20/87) 
R.Venkata Chalapathi 	91 	 21/87) 

Applicants. 
And 

The Deputy Collector, 
Central Excise, 
hcerahcr. 	 .. Fesponoents (n all 

the applications) 

plication urióer section 19 of the Adnin3strative 

Tncunais i-ct, i9c5 praang  that in tnc carcunstances state6 

therein the Tribunal will cc pleased to issue directions 

ôarecting  the,  responOerit here-in to call the epç1cant for 

intcrview for consiceration for selection to the post of Sepoy 

in the existing vacancies' without insistin; that his 'namE 

should be sponsor€d by Employment xc'nange, pending final 

decision in d.A.Nds. 17, 18, 19, 20 & 21/67, presented to the 

Tribunal to issue orders directing the responerit to Icall  the 

Applicant for interview for coniceraton for selection to 

the post of epoy in the existing vacancies without insiting 

that the applicants narie should he sponscred by Ernpl'oyment 

Exchange. 

L-e Application coming on for orcers, upon perusing 

the application and upon hearing the arcm-ncnts of Mr.V.E.N.Sarr.a 

Advocate fcr the applicant and of Mr.i.V.Subba Rao, Addi. CGSC 

on behalf of the resjondent. 



The Tribunal made the following Order: 	 -' 
I 

Admit: 	 p 
By way of Interim Orders, The respon6ent is Sireetea tOL 

consider the case of the applicant ±or the post of jepoy alonq 

with the canidatessponsored by the Employment Exchange, 

and sUbject however to the condition that the applicant fulfils 

the rulesrregarding qulifications, fitness etc., and'his 

application dt. 	has been received by the authorities. 

Further the applicants selection if any will be subject to the 

result of the application. 

The main application stands posted to 20-1-87 for final 

hearing along With other connected cases'. 

Sd/- M.A.Harneed, 
Deputy Registrar. 

/True copy/F 

for Deputy Registrar. 

To 

The Deputy Collector (P&E), 
Central ExciseT Hyderabad. 

5 C.Cs. to V,S.N.Sarma, Advocate, 
High Court, Advocates Association, A.P. Hyderabad. 

One C.C. to K.V.Subba Rao, AddI. CGSC 

One spare copy. 


